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In spite of due service on the respondent, no one has entered appearance on his beha
" This appeal “is dirtected agai nst an order dt.16.10.2000 passed by the Hi gh Court of M
gggzgsh, Jabal pur in /M A No.2049 of 2000 by which the application for condonation of delay o
gaig in filing the appeal was rejected.

_ Havi ng heard the | earned counsel for the appellant and after going through the appl
?gﬁlggndonation of delay as also the materials on record, we are of the viewthat the Divis
gp Fﬁgcnigh Court was not justified in rejecting the application for condonati on of delay of
i§5f??¥ﬁg the appeal as we are of the view that the statements nade in the application do co
nstitute

sufficient cause for condonation of delay in filing 'the appeal. Accordingly, we set aside t
he

i mpugned order and allow the application for condonation of delay in filing the
appeal

W, however, request the Hgh Court to decide the appeal on nerits and in acc
or dance
with

law at an early date and preferably within a period of three nonths fromthe date of comun
cation
of this Order. The appeal is allowed to the extent indicated above.

There shall be no order as to costs.




